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T FRicres, Uaweeh, e A7 3 SIS Y, I IR BT QI qHST
ST 3R TR 30+ [I6g HRIATE! fby 99 iR gfved fby o
& forg =il grm |

WEHUL—3T ORI & Yo & folv —

(@) ‘BT W BIS AT Herr T 8 &R s 3rd
B, AT, IS, I AT Afdad] ol 3T ITH 91 8 ;

3R

@) B9 & T H T 9, 99 BH o afad Ifa g
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49. 1 W afad, S, %m:;aﬁ
ST H

(@) 39 AIfRfm & T oy v faedi RSB yqogS @ forg
HT IZAFT A SYANT FaT B, A R |

(@) fom=ft e a1 Sycyul Yo, JHTOTIS I1 U B, AR
gg foIlRad # 81 a1 T, TR AT U PR 37RAdT BRI,
JT YT BRIBR, 5 SIAIH & ST & 3N TR T
Y BT & IT YT DR bl YIT HRal ©; AT

(M) 39 R & SugEl & T SR fhT 7Y IR IHR0T
TATOTOS ¥ Rt faedl v |, @18 ot fear audeH,
STTEETaR HRAT & I HRam &

TNRIfE R SRIAN 9, 96! 1af B8 719 dd BT & Ah
T FAM ¥, ST 49 BOIR ®UYY qH BT &1 G, g Uie 89R HIY
¥ HH A BN AT ST O, gfvsd fhar S|

50. URYg, T RUIS, 31U+ Srigl &1 Ui, U= ofal & R &
Iferg AR 3R U 31 SIFaNI 5T WRAR BT <), RFar Iy j;ﬁ
RPN 3TUeT B | AT |

51. (1) i3 W <RI, 9 MA@ orfiv gueHrg foh=dy oo o1
IR BT G, IRER WWWW%@HWWWWl
3T R U T o= Sty & farRad # by Ty uRarg o
A D R, & o

2) YoH A & ARTRLE @& el 9 f=aR ®1g |
AT, 39 MATH & eNT TvsHT el IR o1 faaRor =g
B |

52. Ife ¥ WHR @I, fodfl §f 999, I8 udid eidr 2 b o wor

IRy, I Uad &I TS fheal wfdadl &1 gam qwﬂﬁewﬂboﬂé’r%‘gjwl

AT IA DT ARG AT SHUANT fHaT © a7 98 39 AfAFRE gR1 a1
AP I I UR IR dieat § A fhdl B BT Ired= B |
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ISREICEIE]
Eaacoll

EEIRECq]
oIfeRT |

B B B, A I WPR, Al g8 g AR Pl & b U
JAHEAT, 3RS AT GHUAN, TR WHY BT &, IH VAT BT,
3IfAR® IT THUANT BI, T 3@l & HieR, Sl gaem | faffde &
Y, SUER by ST &1 31Ul a’d gQ, S9! fafiftedr, uRuyg &1
g PR |l iR Al uRvg, A< s@fr & fiar
G, TR AT GERINT BT ISTAR B+ H SRIBel 5! 2, dl I
WoHR, IRy &1 fdafed o= Fal AR uRvg @ aawa a1 fasl
fdTAT BT TANT 3R HAAT BT Uleld, 39 et WRPAR gRI, 3N
SR1, TTered el o AT gTRT, U arafey) & forg, Sl B8 A 9
3fferp &1 BN, HRAT W1 3R g URYG Pl ARG H o & folg
HeH IS |

53. (1) o0 WRGR, 59 ARFTRH & TN B HRIffrad weA
@ forg, ST H YehIRIG SAERGATT §RT 3R Yd YDA & g a9
g1 FbAT |

(2) =9 URT @& 3 SR AT UG 19, 9919 S & 99T
JRR—2NY, fOu AT & AHe, 519 98 fol digs fad 9 g sraf
& folg =1 ¥ 81, Q@1 ST | I8 Adfe oh 5 H 37T &1 A1 | 4 3Afh
3 T3l H R B Wl 3R AT FF & @dH I g, 5 I8
9 UBR @ AT o A1 Ny 91¢ & 9F H, fdue v e 6 a8
IR Rl & A1 fafee o=t € & fm 981 99mn s =nfey, ar
o S TwEag dad W SR w9 H, JenfRefd, gerdr gnm, o
e 81 g, foeeg oM & 0 aRafca ar Fspima 89 | S8 sl
Ugd B TS B a1 @1 fafdmAar W ufiae v T8 e |

54. (1) URYE, IR WBR & Yd AFAGT 4 3R 5 AAFI4
DI GRT 53 & T IAY T & el =, o197 H YHIRIT ffega=r
ERT, 39 IS E & Ul Bl driftad exd & forw faftam ge
FHHT R G oIfdd @l @adar W) ufdae g9a Slel {991, o
fafemi & waea a1 FrefaRad el vl & forw Sueey fdhy <
AP, AT —

(@) URYg @1 AR BT U= 3R IHD olkdl BT AFRET 3R
IeAh! HOET ;
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(@) uRevg @ dexii & fafa= @t af ;
(1) oregeT SR IURTET &I G IR FAIA ;
(o) wfafaal &1 fgfeda &1 <w, od afafqar a0

dGPI BT AT ST 3R ITDT AT fhaT ST iR
Ul AR & HRAR &1 FATed

(®) uRug & IR WREHR A&l DI eI I AR 37T 9 ;

(@) 39 MM @ 9’7 18 @ SWRT 2) & W (W) &
I IR & fARe™ & BRUT g8 Sl &I gl 31k
S faffaa @< @1 Af;

(B) 34 JRAFTIH BT &RT 18 DT SWIRT (2) B WU (1) B N
gl JATERT B fAFAHT B & oY AR |igdr,

(F) 39 S & gRT 32 & STIRT (3) & 3ef IR
3R 3= JIABTRAT TAT HHATRAT ([qpl) Y LAY, [T
P I 3R A,

(31) =9 AR @ URT 33 BT STWIRT (1) & IAqT I
IRVER & G ol Af; &R

(31) S9 SMAFIH &1 aRT 38 B IWRT (2) B 3 I
RFOTRCEX &1 U9y |

(2) T R, AgARA & forg fafmi & uifig ), 3=
Pl SUTARYT & 3T a7 IuraiRel |fed, S a8 Sfd 99sl, JrgAIfad

PR Gl A1 FAFRAD 31 gAfdar & fofg uRug & el 9 |
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g Pt ardary
ErT 2 (8) <° )

1. TYEA R FHawe USRI IR game T, A Tyl @ IRIRe
g (@1gc), YawT BT (Ffei) iR BIRST T Thriids, TEA BT Jawer AR AW <=
CARSIGE

2. R  §9Ee AR I GRS o) — urerg el & faft o &
faff =1 T &1 Uga, IRR B Dbl BT JeTIT AR A T BT ARIRD IeATT HRAT |

3. UYEART 3R ART— IYER & el AR Ui, @ 9T @ H @ g ARy
I IR IR DI BAAT BT Wl B BT 34 |

4. g RPN B — vy e (GHTeEen), fv—fagm (Eifadararen),
HeRaT #fSHT IR BRRAT &1 39 |

5. WMRY qg-fafeeia N — I & Fevr, sMmIar @ | SiR
BT T ST, T BT FaROT T Aeh2rH, fafa=1 AT BT URMIS 3, U, STel- BT
HTd, AT 3R TeToll, AR HHHOT 3R GRSl T T 31, SHGT Yrifidh SUAR 3R
fRI=T0T RAT | YRIRTITET & fofv AeT=re Al &1 FUBT 3R SHEBT YT 6T |

6. AN ARl @) @ ugaE R SHEGT SUART BT |

7. =T SR Aol Tametl N oldel oMl 3R SHPbT YUSROT BT |

8. WM WReH, dlvH, 'Td ([Ca=R), og, RRY 3iRk RuRe &I Saiford &=ar e
TIR BT |

9.  SIFENI 3R S9P BT bl URER S|

10. ST BU (Io) 4R &1 [UBY, WI—Ad, o of 9 AR IAD GRRE B
dbID |
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1.

12.

13.

14.

15.

16.

17.

18.

19.
CARERSIN

20.

HRR gl BT JI=e HRAT |

FHEF T B dDhAIDG BT A

IR & FUBY AR IR Bl o B A |

N (N

forfdas EIo 3R el &1 JIgReAoT |

oy fafdedr H Ugead weardell iR Ugel Bl Wedishdl & fold JIR &R |

JUHRON, e B a1 AR FREH—YC! Bl AREN DI Sar] fagH a1 |

AgcayYl YD IUBRVN D] Uga™ AR IADT SUART BT |

PR & MG BT TRET0T BT |

IR fhaTh g BT O, STeT WUBYT 3R Holl, hri a2 ferdl & 3mareH

Y, A, Habhe UTel, TR IR B AT BT 3 fhY ST g AR/ 31T

DT U= PR |

21.

J[EIY] ¥R, AT STIE, TARTRITAT 3R & fIgeltvor yanmemnen # fby o I

AT Tdl BT ARG ST |
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TR 3R TG AT S & A 3T 2 | UK a9 & Hhelwawny
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B BRI H o AT 39 WAY I H 2200 9 fAfhedr WG g | 5o sifiRed de—uy
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fou fafyr sfefafa s o1 ey fear w8 |

IE e Swjed S @ gfif & fou 2

O FAR )
g 70 |

g sa=

ot & Suesy JfSfafg 89 R ey e g gRT yniid fhu ST 8k
IO VORI A Pis SifaRed g A BN |

gamifaa faem gl smue

I8 &1 @Ue 53 ST WRGR DI 39 IJAAFH & WISl DI BRIIT B Bq
o g9 @ o erad axar 2 &R g &1 |vs 54 URvg &l 39 MfAfgd & yaomi
@ FrEffad w1 2g A e m & forg weed axar 2| wfeddl @ wRarfad ycmie
e 3R e wWwu &1 2 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 21 of 2010.
THE HIMACHAL PRADESH PARA-VETERINAR Y COUNCIL BILL, 2010
(As INTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
Bil
to provide for the establishment of Para-veterinary Council ittite ofthe Himachal
Pradesh and to regulate the practice by Para-veterinarians and Para-veterinary institutions.

BE it enacted by the Legislatiasembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India, as follows:—

1. ThisAct may be called the Himachal Pradesh Para-veterisiaty title.
Council Act, 2010.

2. InthisAct, unless the context otherwise requires,— Definitions.

(@) “approved institution” means & LeveVeterinary Hos-
pital, Disease Investigation Laboratoriésterinary Poly-
clinic, Veterinary Hospitaleterinary Dispensarizive-
stock and Poultry Farms or other such institution recog-
nized by a University as an institution in which a person
may undego the training, if anyequired by his course of
study before the award of any Para-veterinary qualifica-
tion to him;

(b) “Council’ means Para-veterinary Council established un-
der section 3 of thiact;

(c) “Official Gazette” means the Rajpatra, Himachal Pradesh;

(d) “Para-clinical establishment” means a place catering to
pathological, bacteriological, radiological,
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biological investigations or other diagnostic services with the aid and assis-

©)

®

@

)

0)

()

0

tance of devices and equipments, established as an inde-
pendent entity or part of an establishment such as a
hospital,polyclinic, dispensaigpecial camps where, in-
firm, injured or disabled animals are brought for treat-
ment, observation or care or seen as out patient;

“Para-veterinarian” means any personnel qualified in
Para-veterinary subject and who helps in practice of vet-
erinary medicine and designated/aterinary Pharma-
cist,Animal HusbandrAssistant (AHA) or Chie/eteri-

nary Pharmacist;

“Iinstitution” means any institution, within or outside India,
which grants degrees, diplomas, certificates or licence in
Para-veterinary;

“Para-veterinary qualification” means the qualification
relating to Para-veterinary education, mentioned in the
Schedule appended to tAist;

“prescribed” means prescribed by rules made under this
Act;

“President” means the President of the Council;

“recognized Para-veterinary qualifications” means a de-
gree, diploma or certificate in any Para-veterinary quali-

fications, granted by any University established by law or

any other institution recognized by the State Government
in this behalf;

“registered Para-veterinary practitioner’ means a person
registered as such under section 38 ofAbis

“Registrar” means the Registrar appointed by the Coun-
cil under section 32 of thisct;

(m) “Schedule” means Schedule appended t@\ttis
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(n) “State Government” means Government of Himachal
Pradesh; and

(o) “State Register” means a register maintained under this
Act and expression “registered” and “registration” shalll
be construed accordingly

3. (1) The State Government shall, as soon as may be, estalishment
lish, by notification published in the Official Gazette, a Para-veterinary Cotlrfcitnc!
with effect from such date, as may be specified therein.

(2) The Council shall be a body corporate by the name of the
Himachal Pradesh Para-veterinary Council, and shall have perpetual suc-
cession and a common seal, with power to acquire, hold and dispose of
property both movable and immovable and to contract and to do all other
things necessary for the purpose of fasand may by the said name sue
and be sued.

4. (1) The Council shall consist of the following membergstitution
namely:— of Council.

() EX-OFFICIO MEMBERS:

(@) Director, Animal Husbandry -President;
Himachal Pradesh

(b) Dean, GC. Negi, College o¥eterinary -Vice-President;
& Animal Sciences, Palampur

(c) Deputy DirectorEpidemiology - Member;
State LeveVeterinary Hospital, Shimla

(d) Heads of Department of Medicine, -Member; and
GC. Negi, College oveterinary
& Animal Sciences, Palampur

(e) Professor and Heads of Department of-Members,
Microbiology, Bio-Chemistry
PathologySugery & Radiology
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Disqualifica-

tions .

for member- i—
ship.

() NON-OFFICIAL MEMBERS:

Five elected members of the registered Para-veterinary
practitioners to be elected from amongst themselves in such
manneras may be prescribed by regulations:

Provided that in case of constitution of the Council for
the first time after the commencement of &t the members
of this category shall be nominated by the State Government
till the assumption of office by the elected members.

(i) Registrar shall be the Secretary of the Council.

(2) No person shall at the same time serve as a member in more
than one capacity

5. A person shall be disqualified for being a nofieai member

(@ heisnotacitizen of India; or
(b) heisanundischarged insolvent; or

(¢) heisof unsound mind and stands so declared by a competent
court; or

(d) he has been sentenced for an offence involving moral turpi-
tude; or

(e) heisanemployee of the Council and is remunerated by salary
or honorarium; or

(H his name has been removed from tta#eSReqgisteior from
the register of register&terinary or Para-veterinary practi-
tioner maintained under any law for the time being in force.
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6. (1) Save as otherwise provided in thes, non-oficial mem- Term fof of-
ol cnon-

bers shall hold office for a term of three years from the date of first meetfﬂﬁ% Qfi 5|

the Council. members of
the Council.

(2) Notwithstanding the expiration of the term specified under sub-
section (1), an outgoing member shall continue in office until a new member
is nominated or elected, as the case may be, and assumes office.

7. Non-official member may resign from his office by a letkesignation
addressed to the President and the resignation shall take effect from e ffiife
of acceptance of his resignation by the President. member

8. (1) Ifany non-official member during the period of his ofsaviiities

fice,— for o
contlnumg
as the

(@) absent himself from three consecutive meetings of the qu*gﬂfil” of
without the permission of the Council; or Council.

(b) remained abroad for a period exceeding twelve consecutive
months; or

(c) becomes subjectto any of the disqualifications specified in
section 5; or

(d) ceasesto be registered Para-veterinary practitioner under any
law, for the time being in force, the Council shall declare his

office as vacant:

Provided that no declaration shall be made under this sub-
section unless a reasonable opportunity of being heard is given
to the concerned member of the Council.

(2) Any non-official member aggrieved by a declaration usdler
section (1) may prefer an appeal to the &ateernment within
ninety days from the date of such declaration and the decision
of the State Government thereon shall be final.
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Feeling of
casual
vacanies.

Convening
of meeting.

9. If a non-official member dies or resigns, or otherwise ceases
to be a membethe vacancy shall be filled, as soon as may be, by elec-
tion, and the person so elected shall hold office for the unexpired term of
office of the member in whose place he becomes a member

10. (1) The Council shall meet on such time, date and place, as the
President may fix.

(2) The President mawhenever he thinks fit, call a special meet-
ing, and shall be bound to do so within two weeks of the receipt of written
requisition, signed by not less than eight members of the Council.

(3) The notice of every meeting specifying the time and place thereof
and the business to be transacted thereat, shall be dispatched to every mem-
ber fifteen clear days before an ordinary meeting and seven clear days be-
fore a special meeting.

(4) No business other than that specified in the notice relating
thereto, shall be transacted at a meeting, except with the permission of the
chait

(5) Every meeting shall be presided over by the President and in
his absence by théce-President and in the absence of both by any other
member chosen by the members present.

(6) Any meeting of the Council mayith the consent of the major
ity of the members of the Council present, be adjourned from time to time, to
a later hour on the same day or to any other date, but no business other than
left over at the adjourned meeting shall be transacted at such ma&eting.
notice of adjournment affixed in the office of the Council or at the place of
meeting, on the day on which the meeting is adjourned, shall be deemed
sufficient notice of the next ensuing meeting.

(7) The quorum for a meeting of the Council shall be one-third of
the total number of members of the Council.

(8) If any time in a meeting there is no quorum, the presiding author-
ity shall adjourn it to such time or date as it thinks fit and the business set
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down for the meeting shall be transacted at the subsequent meeting, whether
at such meeting there is a quorum or not.

(9) No business other than the business fixed for the meeting shall
be transacted at such subsequent meeting.

(10) A notice of adjournment shall be affixed in the office of the
Council or at the place of meeting on the day on which the meeting is ad-
journed.

11. Save as otherwise provided in thi, all questions broughtpecision of
before any meeting of the Council, shall be decided by a majority of ﬂ:?j:;fy”szy

votes of the members present and in case votes being equal the presigling
authority at the meeting shall have a second or casting vote.

12. (1) The minutes of proceedings of each meeting of the Coumaiks of
shall be recorded in a book to be kept for the purpose and the name%@ﬁ’?é
members of the Council present thereat shdile entered in the minute
book and shall be signed in confirmation by the presiding authority in the
same or next meeting.

(2) A copy of the minutes of proceedings of each meeting of the
Council shall be forwarded to the State Government within ten days from the
date of confirmation.

13. Noactor proceedings of the Council shall be invalid merelydoyhcies

reason of— etc. not to
invalidate

(@) anyvacancy therein, or any defect in the constitution theﬁ%’éﬁed'
or

(b) any defectin the election or nomination of a person as a mem-
ber thereof; or

(c) anyirregularity in its procedure not affecting merits of the
case.

14. Until the contrary is proved, every meeting of the Council Shadkedings
be deemed to have been duly convened when the minutes of the niEEfiS
havebeen signed in accordance with the provisions ofttis
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Af"ctirv]vances 15. The non-official members shall receive such traveling and other

(o) e non- . .

official allowances, as may be prescribed by regulations.

members.

gower_loff 16. (1) The Council mayif it thinks necessajinvite any person
ouncil o

o invite Naving special knowledge or experience in Para-veterinary medicine to its

any person meeting, to hear his views on the subject and such person shall have right to
taawiodge take partin the discussion on the subject but shall not have the right to vote

or inthe meeting of the Council.
exeperience

in Para-
veterinary (2) Theinvitee shall be entitled to receive such allowances as are
medicine. . . L

admissible to the nonafial member
App?in:- 17. (1) The Council may appoint, from time to time and for such
ment o

committee. PEr0d, 8 committee consisting of such number of its memiaerst may
think fit, and may refer to such committee for enquiry and report or for
opinion any matter under tiAst.

(2) The committee appointed under sub-section (1), shall, at its
first meeting elect one of its members to be its Chairman.

(3) The mode of appointment of such committee, the summoning
and holding of meetings and the conduct of business of such committee shall
be such as may be prescribday regulations.

Power and 18. (1) Subjectto the provisions of tist and the rules made
functions . .
of the thereunderthe Council shall exercise such powers and perform such func-

Council. tions as may be necessary for carrying out the purposesAthis

(2) Inparticular and without prejudice to the generality of the fore-
going provisions, the powers and functions of the Council shall be—

(@) tomaintain the State Register of Para-veterinary practitioners;

(b) tohear and decide appeals from the decision of the registrar in
such manneas may be prescribed by regulations;
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(c) toprescribe by regulations a code of ethics for regulating the
professional conduct of registered Para-veterinary practitio-
ners;

(d) toreprimand a registered Para-veterinary practitjando
suspend or remove the name from tte#eSRegistraior to
take such other disciplinary action against him, as méye
opinion of the Council, be necessary or expedient;

(e) to permitany member to be absent from three consecutive
meetings of the Council;

(H topromote innovations, research and development in estab-
lishment of new Para-veterinary subjects;

(@) toformulate schemes for promoting Para-veterinary educa-
tion;

(h) to promote an effective link between Para-veterinary Educa-
tion, Veterinary Education andeterinary System of Medicine
and to promote research and development in these subjects;

() tolay down norms and standards for courses, curricula, physi-
cal and instructional facilities, staff pattern, staff qualifications,
quality instructions, assessment, examination and continuing
veterinary education;

() tofix norms and guidelines for charging tuition and other fees;

(k) toadvise the State Government in respect of grant of charter
to any Para-veterinary body or institution in the field of veteri-

nary education;

() to provide guidelines for admission of student of Para-
veterinary institution and Universities imparting Para-
veterinary education;

(m) toinspect or cause to be inspected any Para-veterinary institu-
tion;
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(n) to constitute or authorize a Board for conducting the examina-
tion and to maintain uniformity of standard;

(o) toregister Para-veterinary establishments;

(p) to prescribe minimum standards for the establishment of Para-
veterinary establishments;

(g) to perform such other functions, as may be prescribed; and

(N to conduct the election of members under item (i) of sub-
section (1) of section 4.

fermission 19. (1) Notwithstanding anything contained in tAst,—

or

establish-

nmeevctpgfra_ (@) no person shall establish a Para-veterinary institution; and
veterinary

institution. (b) no Para-veterinary institution shall-

() open a new or higher course of study or training
whichwould enable a student of such course or
training to qualify himself for the award of any rec-
ognized Para-veterinary qualification; or

() increase its admission capacity in any course of study
or training, except with the previous permission of
the State Government obtained in accordance with
the provisions of this section.

Explanation.—For the purposes of this section, the ex-
pression “person” includes any University drast but
does not include the State Government.

(2) Every person or Para-veterinary institution shall, for the pur-
pose of obtaining permission under sub-section (1), submit to the Council a
scheme in accordance with the provisions of sub-section (3).
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(3) The scheme referred to in sub-section (2) shall be in such form,
containing such particulars, preferred in such manner and accompanied with
such fee, as may be prescribed.

(4) Onreceipt of a scheme by the Council under sub-section (2),
the Council may obtain such other particulars as may be considered neces-
sary by it from the person or the Para-veterinary institution concerned and
thereafterit may—

(a) ifthe scheme is defective and does not contain any necessary
particulars, give a reasonable opportunity to the person or in-
stitution concerned for making a written representation and it
shall be open to such person or Para-veterinary institution to
rectify the defects, if angpecified by the Council; and

(b) consider the scheme, having regard to the factors referred to in
sub-section (8), and submit the scheme together with its rec-
ommendation thereon to the State Government.

(5) The Sate Government magfter considering the scheme and
the recommendations of the Council under sub-section (4) and after obtain-
ing, where necessasguch other particulars as may be considered necessary
by it from the person or institution concerned, and having regard to the factor
referred to in sub- section (1), either approve with such conditions, #any
it may consider necessary or disapprove the scheme and any such approval
shall be a permission under sub-section(1):

Provided that no scheme shall be disapproved by the State Govern-
ment, except after giving the person or institution concerned a reasonable
opportunity of being heard:

Provided further that nothing in this sub-section shall prevent any
person or Para-veterinary institution whose scheme has not been approved
by the State Government to submit a fresh scheme and the provisions of this
section shall apply to such scheme as if such scheme has been submitted for
the first time under sub-section (2).
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(6) Where, within a period of one year from the date of submission
of the scheme to the Council under sub-section (2), no order passed by the
State Government has been communicated to the person or institution sub-
mitting the scheme, such scheme shall be deemed to have been approved by
the State Government in the form in which it had been submitted to the
Council and accordinglyhe permission of the&e Government required
under sub-section (1) shall also be deemed to have been granted.

(7)

In computing the time limit specified in sub-section (6), the time

taken by the person or institution concerned submitting the scheme in fur-
nishing any particular called for by the Council, or State Government, shall
be excluded.

(8)

The Council, while making its recommendations under clause

(b) of sub-section (4) and théa® Government while passing an order
either approving or disapproving the scheme under sub-section (5), shall
have due regard to the following factors, namely :—

(@)

(b)

(©

(d)

whether the proposed Para-veterinary institution or the existing
Para-veterinary institution seeking to open a new or higher course
of study or training, shall be in a position to offer the minimum
standards of Para-veterinary education as prescribed by the
Council under section 26 of tifist;

whether the person seeking to establish a Para-veterinary insti-
tution or the existing Para-veterinary institution seeking to open
a new or higher course of study or training or to increase its
admission capacity has adequate financial resources;

whether necessary facilities in respect of staff, equipment, train-
ing and other facilities to ensure proper functioning of the Para-
veterinary institution or conducting the new course of study or
training or accommodating the increased admission capacity
have been provided or would be provided within the time limit
specified in the scheme;

whether adequate veterinary hospital facilities, having regard
to the number of students likely to attend such Para-veterinary
institution or course of study or training or as a result of the
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increased admission capagcigve been provided or shall be
provided within the time-limit specified in the scheme;

(e) whether any arrangement has been made or programme drawn
to impart proper training to students likely to attend such Para-
veterinary institution or course of study or training by persons
having the recognized Para-veterinary qualifications;

(H the requirement of manpower in the field of practice of
Veterinary medicine; and

(@) any other factors as may be prescribed.

(9) Where the State Government passes an order either approving
or disapproving a scheme under this section a copy of the order shall be
communicated to the persons or Para-veterinary institution concerned.

20. Where any Para-veterinary institution is established omany
institution opens a new or higher course of study in Para-vetering{p3F=""
increases its admission capacity without the previous permission of theestatery
Government in contravention of the provision of & Para-veterinaryl-2"

qualification so given to any student by such Para-veterinary institutiongstafl
not be recognized Para-veterinary qualification for the purpose Atthis#°®

21. Ifany person has established a Para-veterinary institutiomefror
any Para-veterinary institution has opened a new or higher course oﬁ)gﬁﬂ@g{on
or training or increases the admission capastitsh person or Para-veterinasy certain
institution, as the case may be, shall seek within a period of one yeagjfgb_’iﬁ
the commencement of thAst, the permission oft&te Government undesterinary
the provisions of thi&ct. institutions.



7318 o103, feArad Ueen, 16 fGdwR, 2010 /25 BT, 1932

Sfeg,oagrgisaﬂo” 22. Any Para-veterinary institution in India, which desiresa para-

veterinary Veterinary qualification granted by it, to be included in the Schedule, may

qg;r:itf;aﬂon%pply to the State Government with such application fee as may be fixed by
certain erareguIations to have such qualification recognized and the State Government,

veterinary - after consulting the Council, may by notification in the Official Gazette, amend
institutions . g . . s
whose the Schedule as to include such qualification therein, and any such notifica-
gg:':igftion%ion may also direct that an entry shall be made in the last column of Schedule

included to @gainst such Para-veterinary qualification declaring that it shall be a recog-
the SchedulenjzedPara-veterinary qualification only when granted after specified date.

f’ezvzﬁ; to 23. Every University or Para-veterinary institution in India which
informa-  grants arecognized Pareterinary qualification, shall furnish such information
ggﬂrsasstgf as the Council majrom time to time, require as to the courses of study and
study and €Xaminations to be undergone in order to obtain such qualification as to the age
Egi':_ina- atwhich such courses of study and examinations are requiregl to be unde_rg_one
and such qualifications conferred and generally as to the requisite for obtaining

such qualification.

'r;sgections 24. The Council shall cause all Para-veterinary institution to be in-
[0} ara-
veterinary SPected as and when deemed necessary

institutions.

Withdrawal 25. (1) Ifitappears to the Council—
of recogni- . . .
tion. (a) thatthe courses of study and examination to be undergone in

or the proficiency required from candidates at any examination
held by any University or Para-veterinary institution do not
conform to the standards prescribed by regulations by the
Council; or

(b) thatthe staff, equipments, accommodation, training and other
facilities for instruction and training provided in such University
or Paraveterinary institution or in any college or other institution
affiliated to that University do not conform to the standards pre-
scribed by regulations by the Council, the council shall take ac-
tion for the withdrawal of recognition.

(2) Before withdrawal of recognition, the Council shall send a show
cause notice to the Para-veterinary institution or University specifying the
period within which the reply shall be submitted.
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(3) Onreceipt of the reply or where no reply is submitted within
the period specified in the show cause notice then on expiry of that period
the Council shall take decision in the matter

26. The Council may prescribe by regulations the minimum Staimum
dards of Para-veterinary education required for granting recognized33f ds of
veterinary qualifications (other than postgraduate Para-veterinary qualifieaeary
tion) by the Para -veterinary institution in India. education.

27. No person shall open, keep or carry on a Para-veteriRayra-
establishment without being registered as such undéwcthand except intF',‘;’r‘a‘_’f
accordance with the terms of registration granted undédtis veterinary

establish-
ments.

Provided that nothing in this section shall apply to a Para- veterinary
establishment which is in existence on the date of commencemenAof this
for a period of six months from such date or where an application is made
within that period in accordance with provisions of section 28 dkthjsill
such time, the application is disposed of.

28. (1) Every person intending to carry on a Para-veterimapyrcation
establishment shall make an application to the Council for registration @Emg_
clinical establishment within a period of three months from the date ofon.
commencement of thisct.

(2) Every application for registration of Para-veterinary establish-
ment under sub-section (1) or for renewal of the registration under sub-
section (6) shall contain such particulars and shall be accompanied by such
fees, as may be prescribed by regulations.

(3) The Council, if satisfied that the applicant and the Para-veteri-
nary establishment fulfils such terms and conditions as may be prescribed,
shall register the applicant and such Para-veterinary establishment and shall
grant him in relation to the Para-veterinary establishment a certificate of reg-
istration in such form as may be prescribed within a specified period.

(4) The Council may reject an application if it is satisfied that the
applicant or the Para-veterinary establishment does not fulfil the conditions
prescribed under sub-section (3) and in every case where the application is
rejected, reasons therefore shall be recorded in writing.
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(5)A certificate of registration issued under this section, subject to the
provisions of section 29, of thA&t, shall be in force and shall be valid for a
period of five years from the date on which itis granted under sub-section (3)
unless cancelled earlier as per provisions ofittis

(6) An application for renewal of a registration shall be made within
a period of six months before the expiryalidity of registration certificate
issued under sub-section (3).

?anceflla- 29. Atanytime after a Para-veterinary establishment is registered
on o

registra-  UNder section 28 of thisct, the Council, may cancel such registration if it is
tion. satisfied—

() thatthe terms and conditions of the registration are not being
complied with; or

() thatthe person in whose name the Para-veterinary establish-
ment is registered has been convicted of an offence punishable
under thig\ct; or

(i) that any other person including a juristic person who has been
convicted of an dénce under thi&ct is associated with an-
other juristic person or other Para-veterinary establishment.

Minimum

St of 30. (1) Every Para-veterinary establishment shall have such mini-
Para-  mum standards of buildings, space, faciéyuipmentand ~ manpower
resbien” as are prescribed by the Council by regulations.

establish-
ment.

(2) Every Paraveterinary establishment shall maintain and keep records
of all animals attended or admitted or treated in the manner prescribed and such
records or extracts thereof shall be made available to the Council or the autho-
rized technical officer of the State Government not below the rank of
the Deputy Director of the concerned district on demand.

(3) Ondemand an authenticated copy of the record of admission,
consultation, tests, diagnosis and treatment shall be made available by the
veterinary establishment to the owner of the animal or any other person spe-
cifically authorized by the owner to this effect.

'Or;sngéi_on 31. (1) The Council or any authorized technical officer of the State
veterinary Government, not below the rank of a Deputy Director of concerned district,

establish-  gybject to general or special order as may be made by the State Govern-

ment.
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ment, enter and inspect any premises which are used or for which the Coun-
cil, or the officer of the State Government so authorized has reasonable
cause to believe that these are being used for the purpose of Para-veterinary
establishment.

(2) Ifthe Council or the officer authorized under sub-section (1)
has any reason to believe that any article or class of articles or any records
are liable to be seized for the contravention of the provisions éidhise
may seize any article or record which in his opinion is useful or relevant for
initiating any proceeding under tiAist and give receipt for articles or records
So seized.

(3) The provision of the Criminal Procedure Code, 1973 (2 of
1974) relating to searches and seizures shall, as far as may be appropriate,
apply to such every search or seizure made undédhis

32. (1) The Council shall, with the prior approval of the Stateistrar
er

Government, appoint a Registrar who shall act as Secretary of the CQI,&@*I‘.M d

servants of

(2) The Council maywith the prior approval of théae Govern-the
ment, employ such other officers and servants as it may deem necesS&%/for
carrying out the provisions of tigt.

(3) The qualifications, conditions of service and pay scales of the
Registrar and other officers and servants shall be such as the Council may
determine by regulations, with the prior approval of the State Government.

(4) The Registrar or any other officer or servant appointed by the
Council under this section shall be deemed to be a public servant within the
meaning of section 21 of the Indian Panel Code, 1860.

33. (1) Itshall be the duty of the Registrar to keep and maintaipuite of
State Register in accordance with the provisions ofttignd any ordefe?s"
made by the Council to revise it from time to time in such manner as may be
prescribed by regulations, to publish it in the Official Gazette and to dis-
charge such other functions as are or may be required to be discharged by
him under thig\ct and the rules and regulations made thereunder
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(2) It shall be the duty of the Registrar to ensure that the State
Register is as far as possible correct at all time and may from time to time
enter therein any material alteration in the address or qualifications of the
registered Para-veterinary practitianer

(3) The Registrar may remove from the State Register the name of
the registered Para-veterinary practitioner who dies or whose name is di-
rected by the Council to be removed from the State Register or who ceases
to be the registered Para-veterinary practitioner

(4) Onan application made by the registered Para-veterinary prac-
titioner, if the Council is satisfied that the such practitioner has not ceased to
practise, then the Council may direct the Registrar to restore the name of
such practitioner in the State Register and the Registrar shall comply with
such directions.

34. The Council shall establish a fund to be called the fund of the
Council to which shall be credited—

(@) registration fees from all the Para-veterinarians registered in
the Council;

(b) any contribution or grant by Central or State Government;

(c) theincome of the Council from all sources including income
from fees and fines;

(d) the trust, donations, endowment and other grants, if any; and
(e) all other sums received by the Council.

35. The fund of the Council shall be applied—

(@) tothe repayments of debts incurred by the Council for the
purpose of this\ct and the rules and regulations made there-
under;

(b) tothe expenses of any suit or legal proceedings to which the
Council is a party;
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(c) tothe payment of salary and allowances to the officers and
servants of the Council;

(d) tothe payment of allowances to the office bearers of the Council;

(e) tothe payment of any expenses incurred by the Council in car-
rying out the provisions of thisct and the rules and regulations
made thereunder; and

(H toany other expenses incurred for the promotion and develop-
ment of Para-veterinary education, research and training, de-
clared by the Council to be in the general interest of Para-
veterinary profession.

36. (1) The accounts of the Council shall be prepared beforesucimts
date and at such intervals and in such mamsemay be prescribed B\?dA“d't'
regulations.

(2) The accounts of the Council shall be audited by the registered
chartered accountant and the audit fee of the chartered accountant shall be
such, as may be fixed by the Council, by regulations.

(3) Assoon as the accounts of the Council are audited, the Coun-
cil shall send a copy thereof, to thaté Government, in such manres
may be prescribed by regulations.

37. (1) The Registrar shall cause to be prepared in such fosmas.
may be prescribed, by regulations, a budget for the financiglsreaw-
ing the estimated receipts and expenditure and shall cause it to be laid before
the Council at such time, in such man@asrmay be prescribed by regula-
tions.

(2) Within fifteen days from the date of meeting in which the bud-
get is passed, it shall be forwarded to the State Government.

(3) If the State government is of the opinion that provisions of the
budget so forwarded to it are not adequate for carrying out the purposes of
thisAct, it shall return the budget to the Council for such modification as may
be suggested by the State Government.
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(4) The Council shall be competent to reappropriate such amount
as may be necessary from one head to another head and minor heads.

(5) The Council, may as and when required, pass a supplementary
budget in such form as may be prescribed by regulations and the provisions
of sub-sections (2), (3) and (4) shall apply to such supplementary budget.

38. (1) No person shall be registered on the State Register as
Para-veterinary practitioner unless he possesses a recognized quali-fication
and has not paid such fee, as may be prescribed and different fee may be
prescribed for different qualifications but it shall not exceed one thousand
rupees and the registration shall be valid for a period of three years.

(2) The Council shall cause to be maintained a State Register of
Para-veterinary practitioners in such form, as may be prescribed, by regula-
tions.

(3) The Register shall be deemed to be public document within the
meaning of Indian Evidenéet, 1872.

(4) Everyregistered Para-veterinary practitioner registered under
sub-section (1) shall renew his registration after every three years on pay-
ment of such fee as may be prescribed.

39. No person or Para-veterinary institution who is in charge of, or
is responsible for the management of any Para-veterinary institution, shall—
(@) accept, either directly or indirectly any donation, gift or other
payment (by whatever name called), whether in cash orin kind,
or any amount by way of capitation fee; or

(b) receive any fee or amount in excess of scale of fees presented
by the council.

40. The Council mayupon reference from the Registrar or  oth-
erwise, by ordeprohibit the entry in, or ordghe removal from thet&te
Registerthe name of any person,-
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(@ who has been sentenced by a criminal court to impris-
onment for an offence which involves moral turpitude; or

(b) whom the Council, after enquiry has found guilty of profes-
sional misconduct by passing a resolution of majority of two
third of the members of the Council present and voting at the
meeting :

Provided that no order shall be passed under this section without
giving a reasonable opportunity of being heard to the person concerned.

41. (1) The Council mayafter giving the person concerned a regeration
sonable opportunity of being heard, order that any entry in the State Rggg’lés"qgr
which in the opinion of the Council, has been fraudulently or incorrectly made

or brought, be cancelled or amended.

(2) The Council may direct the removal for ewmifor a specified
period from the tate Registethe name of any registered Para-veterinary
practitioner for the same reason for which registration may be prohibited by
the Council under section 40 of thist.

(3) The Council may direct that the name removed under sub-
section (2) shall be restored subject to such condition, jivdmgh the
Council may deem fit to impose.

42. Forthe purpose of any inquiry under the provisions oftttis rr’]'?:;f‘;z
the Council or any committee appointed under sub-section{Bection '
17 shall be deemed to be a court within the meaning of the Indian Evidence
Act, 1872 and the Code of Civil Procedure 1908 and shall exercise all
powers of Commissioner appointed under the Public Servants (Inquiries)
Act, 1850 and such inquiries shall be conducted, as far as may be, in accor-
dance with the provisions of section 5 and sections 8 to 20 of the Public
Servants (Inquirieg)ct, 1850.

Appeal
43. Any person— against the

order of the

(@) whose application for registration in the State Register sy

jected under section 38 or 41 of thst; or
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(b) whose entry in the State register is prohibited under section 40

of thisAct; or

(c) whose name, from theee Register is removed, maythin

ninety days of the order of rejection, prohibitioneamoval,

as the case may be, appeal to the State Government

and the decision of the State Government thereon shall be final.
Prohibition 44. (1) Save as otherwise provided in tAct, no person shall
on practice nractise or hold himself out, whether directly or indireetyy ~ practicing
except as : : ) . .
provided in habitually for personal gain as a Para-veterinary practitioner within the State.
this Act.

(2) Any personwho contravenes the provisions of sub-section (1)
shall be punishable with imprisonment which may extend to six months, or
with fine which may extend to five thousand rupees or with both.

Prohibition 45.(1) Where the Council on its own motion or on any
Ceomard representation received or otherwise is satisfied that any person or Para-

certain
cases.

veterinary institution has contravened all or any of the provisions atthis

or the rules or regulations made or orders issued there tnagy with the
previous approval of the State Government, and subject to such conditions
asitmay thinks fitto impose—

(@) inthe case of the first contravention, prohibit the Para-
veterinary institution concerned from presenting such students in relation to
which the contravention has been made to any Univeraisternnary insti-
tution for taking any examination which would enable such students to qualify
themselves for the award of any recognised veterinary qualification; and

(b) inthe case of any second or subsequent contravention take
such action under thisct as it may consider necessary including action to
prohibit the Para-veterinary institution concerned from making any further
admission of students :

Provided that no such order shall be passed by the Council unless
the Para-veterinary institution and the students concerned have been given a
reasonable opportunity of being heard.
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(2) Acopy of any order passed by the Council under sub-section
(1), shall be communicated to the Para-veterinary institution and the student
concerned and a copy thereof shall simultaneously be forwarded to the Uni-
versity or Para-veterinary institution concerned.

(3) Notwithstanding anything contained in any other law for the
time being in force, an order passed by the Council under sub-section (1)
and communicated to the University or Para-veterinary institution under sub-
section (2) shall be final and binding on the said University or Para-veteri-
nary institution.

(4) Any Para-veterinary qualification granted to any student of such
Para-veterinary institution on the basis of any examination or other test held
after the date of communication of the order to the University or Para-veteri-
nary institution under sub-section (2) shall cease to be a recognised Para-
veterinary qualification in relation to such students for the purposes of this
Act.

(5) Where an order has been passed by the Council under sub-
section (1) in relation to any Para-veterinary institution, the State Govern-
ment may on its own motion or on any representation received by it, if it is of
the opinion that it is necessary or expedient so to do in the interest of the
students of such Para-veterinary institution, take such steps as may be con-
sidered necessary to safeguard the interest of students studying in such Para-
veterinary institutions.

46. (1) Notwithstanding anything contained in #he or any otheroffences
law for the time being in force, any Para-veterinary institution establisl*ﬁ@qaq(es_
courses started or increases the admission capacity without prior permission
of the State Government as required under section 19 of tist, shall
not be regularized by any authority whatsoever including the State Govern-
ment.

(2) Whoever contravenes the provisions of sub-section (1) shall not
be eligible for any permission under section 19 oftbisind this disqualifi-
cation shall remain in force for a period of five years from the date on which
the contravention of section 19 of tAit is established.

(3) Incase any approved or recognised Para-veterinary institution
starts a course and admits students without the prior permission of the State
Government the approved admission capacity of such institution in all its
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approved courses shall be reduced by 25 % and such institution shall not be
allowed to admit any student against the management or Non Resident In-
dian quota in the next academic year

Penalty for 47.(1) Whoever contravenes the provisions of sections 19, 20, 21,

ponteven 27 or 39 of thishct shall, without prejudice to the provisions of section

sections 19,45 of thisAct, be punishable with imprisonment for a term which shall not be

20, 21, 27 . . .

or 39. less than three years but which may extend to seven years and with fine
which may extend to five lacs rupees but shall not be less than fifty thousand

rupees.

(2) Where conviction is made under sub-section (1), the court
may, in addition to awarding any punishment under that sub-section, by or
der in writing, require the Para-veterinary institution or any other person
convicted to refund the money so collected in excess to the person from
whom it was collected within such period as may be specified in the order

Offences by 48. (1)Where an dénce under thiact has been committed by

companies. . . .
companyevery person who, at the time thieote was committed, was in
charge of and was responsible to theompany for the conduct of the
business of the company as well as the company shall be deemed to be guilty
of the offence and shall be liable to be proceeded against and punished
accordingly:

Provided that nothing contained in this sub-section shall render any
such person liable to any punishment if he proves that the offence was com-
mitted without his knowledge or that he had exercised all due diligence to
prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where
any ofence under thiact has been committed by a company and it is proved
that the offence has been committed with the consent or connivance of, or is
attributable to any neglect on the part of any direptanagersecretary or
other oficer of the companyas the case may be, shall be deemed to be
guilty of that offence and shall be liable to be proceeded against and pun-
ished accordingly
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Explanation- For the purpose of this section—

(@ “Company” means any body corporate and includes a firm,
institution, a societya trust or other association of individual;
and

(b) “Director”in relation to a firm means a person in the firm.

49. Any person who— fF;urnishment

dishonest
(@) dishonestly makes use of any certificate of registration gracijfg(tl‘lc ate
under thigct; or |

(b) procures or attempts to procure registration under the provi-
sions of thig\ct by making or producing or causing to be made
or produced any false or fraudulent declaration, certificate or
representation whether in writing or otherwise; or

(c) wilfully makes or cause to be made any false representation in
any matter relating to the certificate of registration issued under
the provisions of thi&ct, shall on conviction, be punished with
imprisonment which may extend to six months or with fine which
may extend to twenty thousand rupees but shall not be less
than five thousand rupees or with both.

50. The Council shall furnish such reports, copies of its minuit@sma-
abstracts of its accounts and other information to the State Governmqt‘lft;ége‘i?
may require. by the

Council.

51. (1) No court shall take cognizance of an offence punishedglezance
under thigAct except upon a complaint, in writing, made by the Registr&r ¢jfe"ce:
any other officer authorized by the Council in this behalf, by a general or
special order

(2) No court inferior to that of a Magistrate of the First Class shall
try any ofence punishable under tiist.
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52. Ifatanytime it appears to the State Government that Council
has failed to exercise or has exceeded or abused any of the powers con-
ferred, or has failed to perform any of the dutigssed, upon it by or un-
der thisAct,the Sate Government mayit considers such failure, excess or
abuse to be of a serious charactetify the particulars thereof to the Coun-
cil, requiring it to remedy such failure, excess or abuse within such period as
may be specified in the notice and if the Council fails to remedy such failure,
excess or abuse within specified petilbe State Government may dissolve
the Council and cause all or any of the powers and duties of the Council to
be exercised and performed by any other officer authorized by the State
Government in this behalf, by order for such period not exceeding six months
and shall take stepsto bringinto  existence a new Council.

53. (1) The Sate Government maly notification published in the
Official Gazette and after previous publication, make rules for carrying out
the purposes of thisct.

(2) Every rule made under this section shall be laid as soon as may
be after itis made, before the Legislathasemblywhile it is in session for
atotal period of not less than fourteen days which may be comprised in one
session or in two or more successive sessions and if, before the expiry of the
session in which itis so laid or the session immediately followingstem-
bly make any modification in the rule or decides that the rules should not be
made, the rules shall, theregfteve dict only in such modified form or be
of no efect, as the case may be, so, howetat any such modification or
annulment shall be without prejudice to the validity of anything previously
done under that rule.

54. (1) The Council maywith the previous approval of theage
Government and subject to rules made under section 53Atthisay by
notification published in the Official Gazette, make regulations to carry out
purposes of thidct, and without prejudice to the generality ofgoing
powers, such regulations  may, provide for all or any of the following
matters, namely .—

(@) the management of the property of the Council and the mainte-
nance and audit of its account;



o194, feATdae Ueel, 16 fadwR, 2010 /25 3RIBTIT, 1932 7331

(b) the manner of election of members of the Council;
(c) the powers and duties of the Presidenf\dnd-President;

(d) the mode of appointment of committees, the summoning and
holding of meetings and the conduct of business of such com-
mittees;

(e) thetravelling and other allowances payable to the non-official
members of the Council;

(H the mannerto hear and decide appeals from the decision of the
Registrar under clause (b) of sub-section (2) of section 18 of
thisAct;

(@ the code of ethics for regulating the professional conduct under
clause (c) of sub-section (2) of section 18 ofAlgis

(h) the qualifications, the conditions of service and pay scales of
the Registrar and other officers and servants under sub-section
(3) of section 32 of thiAct;

() the manner of revision of State Register under sub-section (1)
of section 33 of thict ; and

() theform of State Register under sub-section (2) of section 38
of thisAct.

(2) The State Government, on receipt of regulations for approval,
may approve the same without any modifications or with modifications as it
may think fit or return the regulations to the Council for reconsideration.
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Schedule
PARAVETERINAR Y QUALIFIA TIONS
(See Section 2 (g)

1. Livestock and Poultry Management:- Knowledge of livestock and poultry breeds,
body point of different animals, handing and casting technique, management of livestock and ad-
ministration of medicine.

2. Structure and functions of the body (preliminary Knowledge):- identification of vari-
ous organs of different systems of domestic animals, study of body skeleton and physiological
functions of different systems.

3. Feed and Fodder:- knowledge of fodder trees and plants, hay and silage making and
cultivation of fodder crops.

4. Veterinary Pharmacy :- Knowledge of pharmacaltayicology metiria medica and
Pharmacy

5. GeneraVeterinary Medicine:- Signs of diseases, examination and detection of abnor
mality, prevention or control of diseases, preliminary knowledgefefelift diseases, snake bite,
burn injury heat stroke and altgy;, knowledge of common infectious and parasitic diseases, their
first aid and control, Collection and dispatch of materials for laboratory diagnosis.

6. ldentification of common drugs and their use.

7. Labeling and storage of common and poisonous drugs.

8. Compounding and dispensing of common ointments, lofiomgures, liniments, syr
ups and spirits.

9. Introduction of organs of reproduction and there functions.

10. Technique of collection, handling, transport and preservation of frozen semen.

11. Management of breeding bulls.

12. Knowledge of artificial insemination technique.
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13. Semen collection and knowledge of semen quality

14. Maintenance of liquid Nitrogen and containers.

15. Terminology used in sgery and preparation of animals for operation.
16. Sterilization of instruments, glass ware and dressing materials.

17. Identification and use of important surgical instruments.

18. Maintenance of office record.

19.To carry out extension activities like survey data collection agaharation of fairs,
camps and rallies.

20. Management practices being carried out in cattle, sheep Poultry Rabbit and horse
breeding farms.

21. Practical knowledge of activities being carried out in sperm station, diseases investi-
gation laboratory and wool analysis laboratory
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STATEMENT OFOBJECTSAND REASONS

Animal husbandry and dairying activities continue to be integral part of humaslife.
a sequel to the age old practices and dependence of population on livestock, Himachal Pradesh
is endowed with the Ige livestock populatiorAccording to 2007 census, total livestock
population of Himachal Pradesh is 52lakh.As per this census, there is 35.22% crossbhreed
Cows, 27.48% crossbreed Buffaloes and 22.12% crossbred Sheep in the State and poultry
population of the State is 8.09 lakh. When Himachal Pradesh came into existence, it had only
9 Veterinary Hospitals and only indigenous animals were being reared. In 1948 geparalte
Husbandry Department came into being and programmes for increased milk production and
breed improvement were taken in hand in a big way to meet the day to day requirement of
increasing human population and to boost the rural econsnyn today there are 2200
Veterinary institutions in thet&e. In addition, a private training Centre for Ré&ts has been
established at Solan and more such centers may also come up. SeVetesimdirian are
already being regulated under Himachal Pradéstie\&terinary Counciict,1984 Whereas,
there is no legislation to regulate the services of Para-veterinary practitioners and Para-veteri-
nary institutions in the State. It has therefore been decided to enact a law to regulate and
control the conduct of para-veterinary practitioners/Institutions and to provide for constitution
of a Para-veterinary Council for the registration of Para-veterinary practitioners, to maintain live
register and to prescribe a code of ethics for regulating the professional conduct of such
practitioners and also to provide for action against them in case of any negligence on their part.

This Bill seeks to achieve the aforesaid objectives.

(Prem Kumar Dhumal)
Chief Minister
Dharamshala :
The: ..., 2010.
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FINANCIAL MEMORANDUM

The provisions of the Bill when enacted will be administered through the existing Govern-
ment Machinery and there shall be no additional expenditure out ttee$schequer

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Clause 53 of the Bill seeks to empower the State Government to make rules for carrying
out purposes of thisct and clause 54 of the Bill seeks to empower the Council to make regulations
to carry out purposes of tist. The proposed delegation of powers are essential and normal in
character
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1973 T 4

2010 &1 fags dA=id 22

ferae ow diew  wRmEE  (WeEeE) fadse, 2010
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1. 9 JRAIH &1 Al 9 fRATae Uee AIeAT BRENE |l 7 |
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P SUURT (2) ¥, AT ST SIS B &A1 AT S B T B o
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Sl IR PR BT HUH

RATde Uae Alea™ BRI AR, 1972 @1 ORT 16 @ STIRT (2) UH
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T § | gdferw Suad i W Aeem fhwr ST omawe w1 T ¥
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e & Syei & AR 8 R ISeIy Bl IoRa & G T B, {5
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EaciN




7340 o103, feArad Ueen, 16 fGdwR, 2010 /25 BT, 1932
AUTHORITATIVE ENGLISH TEXT

Bill No. 22 of 2010

THE HIMACHAL PRADESH MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Motor \ehicles Taxation Act,
1972 (Act No.4 of 1973).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Himachal Pradesh Md#driclesTaxa-
tion (Amendmentict, 2010.

Amendment 2. In section 16 of the Himachal Pradesh M&ehiclesTaxation

o section act, 1972, in sub-section (2), for the words, signs and figure “or where
the vehicle is plied without a permit or in contravention of the conditions
of the permit or a personal vehicle is used as a transport vehicle for hire
or reward, any officer authorized under sub-section (1), may", the words,
signs and figure “any 6€er authorized under sub-section (1), ay

order in writing", shall be substituted.



o194, feATdae Ueel, 16 fadwR, 2010 /25 3RIBTIT, 1932 7341
STATEMENT OFOBJECTSAND REASONS

Sub-section (2) of section 16 of the Himachal Pradesh NetfoiclesTaxationAct,
1972, provides for seizure of such motor vehicles which are plied without payment of tax due
or where the vehicle is plied without a permit or in contravention of the conditions of the permits
or a personal vehicle is used as a transport vehicle for hire or reward. While considering the
constitutional validity of sub-section (2) of the saict, in CWPNo. 418/2007 titled as
Manmohan Bedi Vs State of Himachal Pradesh. The Hon’ble High Court struck down some
portion of sub-section (2) which is considered beyond the legislative powers of the State and
inconsistent with the CentrAtt. Now; in order to make the provision of sub-section (2) of
section 16 of thAct ibid in consonance with section 1925Athe MotorVehiclesAct, 1988,
it is considered essential to amend section 16 accordirigé/has necessitated amendments
in theAct ibid.

This Bill seeks to achieve the aforesaid objectives.

MAHENDER SINGH THAKUR,
Minister-in-Charge.

DHARAMSHALA:
The , 2010
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FINANCIAL MEMORANDUM

Provision of the Bill if enacted, will result some loss of revenue to the Sate
Exchequer which cannot be quantified.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—

RECOMMENDA TIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA.

(Transport Department file NP T-E(3)12/2007.

The GoverngrHimachal Pradesh, having been informed of the subject matter of the
Himachal Pradesh Mot&ehiclesTaxation(Amendmenk Bill, 2010, recommends, under ar
ticle 207 of the Constitution of India, the introduction and consideration of the said Bill in the
Sate Legislativé\ssembly
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o194, feATdae Ueel, 16 fadwR, 2010 /25 3RIBTIT, 1932

7345

TJAT HHATRAT BT I, YD HTe BHATRTT & db @I H SfAT fhar

LI

N (N

(M @ue (xviil) & = R =faRad @ve w@r S,
eIt —

“(xviil) =R TREHR & e Fer IR =
TRHR ERT FHI—FAI TR SR A6 AR fAfrmi
DI Yol HA B UL qAT 9T WRBR B ARy
STFHIGH TR R & U HEIdenerd, |y, 3t
HUH dg, A AR D= 3R AIIT B LU
HRAT AT A R g™ HRAT”; IR

(@) w@vs (XiX) #, “fawafdenery & yaeH! iR Igawi
% oY T, SUBR iR R UIe -1 qT” el
3R forg & I W “HIdq—Udr 3R BT & A
T, IUBR 3R AT YT AT eI fJeafdenery &
JAroHl @R Sgewdl @ forg” wew iR frm W
ST |

4. T AR B gRT 9 & WoS (F) H I, ol 3R
g @ Ueanq 3R "I ¥ 9§ 94 "A—UdT iR BT & Rar” 9
3R farg o enfid fby o |

5. ol AR BT gRT 26 B IWIRT (1) & @US (V) BT AT
faar e |

N O\ O\

6. ol AMAFTH T gRT 31 B IWIRT (4) & gearq Fferiad
g SUYRT 3T AU I SIe, sferid —

"(5) faeafdenera, uwardad! aul # feH ™ urgasmAl H, FY
BHEI DI YA < & oY AT A7 UIGThd UR™ a3+ & forg,
ST W @ forg wrfed fAieror afafa @ RreRer @

¢RI 9 BT
[ |

&RT 26 BT
REuce il

¢RT 31 BT
[ |
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Sl R BRUT BT HUA
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AUTHORITATIVE ENGLISH TEXT

Bill No. 31 of 2010

THE ARNIUNIVERSITY (ESTABLISHMENT AND REGULATION) AMEND-
MENT BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend théarni University (Establishment and Regulatiéw), 2009 (Act No. 23 of
2009).

BE it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

1. ThisActmay be called th&rni University (Establishment anehort title.
RegulationAmendmen#ct, 2010.

2. Insection 2 of thArni University (Establishment and Regulamend-
23 of 2009 tion)Act, 2009 (hereinafter referred to as the “princhaf), for clause (p ,g‘ei':itogfz_
the following clause shall be substituted, namely:—

“(p) “sponsoring body” means K. D. Educatiomalst, New
Delhi, registered under the IndirustAct, 1882 and includes

its subsidiary branch to be registered in Himachal Pradesh within
a period of six months from the date of commencement of the
Ami University (Establishment and Regulatidmendmenfct,

2010;".
3. Insection 5 of the principAlct,— Amend-
ment of
section 5.

(@) clause(vii), shall be omitted.;

(b) after clause (xi), the following clause shall be inserted,
namely:—

“(xi-a) the sponsoring body/university shall appoint full
time regular employees for the university and the salary of
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the employees shall be deposited in the bank account of the
employees every month;”;

(c) for clause(xuviii), the following clause shall be substituted,
namely:—

“(xviii) to set-up colleges, institutions, off-campus centres, off-
shore campus, study centres or to start distance education,
after fulfilling the norms and regulations of the Central Govern-
ment Regulatory Bodies and Central Government, issued from
time to time, and after obtaining the specific approval of the
State Government;”; and

(d) inclause (xix) after the words “and grants”, the words “except
from parents and students” shall be inserted.

Amend - 4. Insection 9 of the principalct, in clause (d), after the word
[}‘j:tgc_’f 8¢ and sign “donation,”, the words and sign “except from parents and stu-
dents,” shall be inserted.

Amend- 5. Insection 26 of the principALt, in sub-section (1), clause (g)
ment of  shall be omitted.

section 26.

Amend- 6. Insection 31 of the principalct, after sub-section (4), the

ment of

section 31. Tollowing new sub-section shall be inserted, namely:—
“(5) The University shall seek prior approval of the State
Government for admitting new students in subsequent years in
the existing courses or for starting new courses which shall be
subject to recommendations of the inspection committee set
up for the purpose. This shall be applicable till the first batch of
final year students are admitted.”.

Amendf 7. Insection 32 of the principALt, for the words “one month”
ment o

section 32 Wherever these occuine words “three months” shall be substituted.

Amend- 8. Insection 40 of the principALt, in sub-section (1), the words
ment of

section 40. @nd signs “after consultation with tee-Chancellaf shall be omitted.

Amend- 9. Insection 41 of the principaict, in sub-section (2), in the
ment of  proviso, for the words “fifteen years”, the words “twenty five years” shall be

section 41.

substituted.
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STATEMENT OF OBJECTS AND REASONS

TheArni University (Establishment and Regulatidwt, 2009 (Act No. 23 of 2009)
empowers the University to confer honorary degrees or other academic distinctions and to start
distance education, but as per guidelines of the University Grants Commission, the distance
education and 6tampus study centers are to be discouraged. Futthas been considered
appropriate not to empower the Private Universities to confer honorary degrees or other
academic distinctions. Furthérhas also been considered necessary to bring uniformity in all
legislations governing private universities in the State. Thus, it has been decided to amend the
Act ibid suitably and to delete the provisions of Au relating to distance education and
conferment of honorary degrees or other academic distinctions. It has further been considered
necessary that the period of one month is not reasonable for grant of approval of fee structure
by the State Government for the reason that the proposals relating to fee structure submitted
by the Private Universities requires reasonable time for examination and stnetiefore, it
has been decided that the Government may be allowed three months time for the grant of
approval of fee structure of the Private Universities. This has necessitated amendments in the
Act ibid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLA TION

-Nil-
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2010 &1 faE® H=Iid 30
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@) "os (XXVii) & WM R =falRed QoS /@ S,
AT —

“(XXVil) B ReR & faframe el &R s
TRBR RN FHI—9T TR SR A1 AR fAFRED o7 gof
PR D ULAR], TAT T ARDR BT AR FAGT U1
B B YA ARIAEerd, AR, 3t &Hws o, 3%
AR B AR I ds UG HAT AT gRachi (e
TR BT [ |

T o T 3. o AMRNRE P ORT 9 & WS (€) H T, e qAT
W R @ veETd SR I e 9 OF AR ik BrE @ Riar
3R fore sraRenfua by e |

4T 26 BT 4. T SIRATH BT URT 26 BT SUIRT (1) & WO (B) BT AT
W T ST |

SR 31 31 5. ol AMAFTH BT gRT 31 B IWIRT (4) & gearq Fferiad
W | 3¢ SUURT (5) o <o Y STe, st —

"(5) faeafdenera, uwardad) aul # fed ™ urgasmAl H, FY
BHEI DI YA <1 & oY AT A7 UIGThH UR™ a3+ & forg,
Tfed Feror |fifa @ RweRer & = 8 =
ARDHR BT Yd AT U BT | I8 3f<H av & wral
& o9 DI gAY Y M T AR 2T | |

SIRT 32 1 6. ol I T URT 32 H ¥ "YU A" STei—igi I A
RNICEI . N .
g B WM W "9 A" IS Y SIu |

HRT 40 FT 7. 9o SRR B GRT 40 B SULRT (1) H "Ferufed ¥ u=THef
T | gy T’ Weal BT el AT S |

ST 41 1 8. Hl I P ORT 41 D SUR (2) D URJd 4
e | “Ugg 9¥” el & X WX ‘U= 9Y” 9eq X SITGT |
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S IR BRI BT P

AMg R fazafdenera Remuer oiRk fafees) erferf=, 2009 (2009 @1 1S
Aeid 22) fawafdenery o "M SuierRn W o faen W=l Ul ueM @A
3R AT Rrem U™ R & oy werad axar ©, fobwg [Aeafdened g i
& feenfrdell & ofgaR, SRad R iR o &vad egaE dwsi bl sfudfoid fdar
ST & | g9a AfaRed I8 W dgfad |9 11 & & ursde fawafdenedl &1 Amg
U a1 o= fJen |l Sultt ueM & & forg wwed 9 fHar 9w | g6
IFfaRad a8 1 mawgsd THsT AT & b g # ugde fAvdfdeneal o1 enfid A
el g el # UdHwUar g WY | sfely gdiad Af¥RE @I Iugad w9 W
AT B R gRacll Rrem qn AFg [UeRl USH R | S i
& SUTEl H1 AU G @ fAfteg o 2| g9e sfoRaw g 0 smaws
FAST T § b T AR R B AT DI FHGH UG HRA & oIy Udb
AN @1 Ay Jfaaygad el ©, Hifd uigde fawafdenadl gRT Uvdd &I TS Wi AT
A FRFT YKl BT IR0 B 3R S B & oIy, Jfaagad g @l Aaeadhd]
gl ©, safory, I8 fafwe fhar ar g 6 WReR &l ursde Avdfdenaai & o
AT BT AFAGT UG B & [y 19 AT B F9I AT fbar S | ey
gataa ffem # derE ey SM emawad ' U g |

TE fadme Suded Seewl @ gfd @ faw |

IR TN e,
TR J91 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 30 of 2010

THE MANAYV BHARTI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2010

(AsINTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Manav Bharti University (Establishment and Regulangrf009 (Act
No. 22 of 2009).

BE it enacted by the Legislati®ssembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India as follows:—

1. ThisAct may be called the Manav Bharti University (Est&lwert title.
lishment and RegulatioAmendmenAct, 2010.

2. Insection 5 of the Manav Bharti University (Establishment/amejﬂd-f
Act No- 22 Regulationct, 2009 (hereinafter referred to as the “prinokt, in sub- Cagrion s.

section (1),—

(@) inclause(i), the words “including the method of distant educa-
tion” shall be omitted.;

(b) forclause (v), the following clause shall be substituted, namely.—

“(v) the sponsoring body/university shall appoint full time regular
employees for the university and the salary of the employees
shall be deposited in the bank account of the employees every
month;”;

(c) inclause (xix) after the words “and grants”, the words “except
from parents and students” shall be inserted.; and
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(d) for clause(xxvii), the following clause shall be substituted,

namely—
“(xxvii) to set-up colleges, institutions, off-campus centres, off-
shore campus, study centres or to start distance education,
after fulfilling the norms and regulations of the Central Govern-
ment Regulatory Bodies and Central Government, issued from
time to time, and after obtaining the specific approval of the
State Government;”.

Amend- 3. Insection 9 of the principélct, in clause (d), after the word

ment of « ” u ”

section 9. and sign “donation,”, the words and sign “except from parents and students,

shall be inserted.

Amend- 4. Insection 26 of the principALt, in sub-section(1), clause(qg)

ment of .

section 26. Shall be omitted.

Qmﬁtnd} 5. Insection 31 of the principALt, after sub-section(4), the fol-

caetion 31 lowing new sub-section shall be inserted, namely:—
“(5) The University shall seek prior approval of the State Gov-
ernment for admitting new students in subsequent years in the
existing courses or for starting new courses which shall be sub-
ject to recommendations of the inspection committee set up for
the purpose. This shall be applicable till the first batch of final
year students are admitted.”.

Amend- 6. Insection 32 of the principAkt, for the words “one month”

ment of .

section 32. Wherever these ocguhe words “three months” shall be substituted.

Amend- 7. Insection 40 of the principALt, in sub-section (1), the words

ment of . and signs “after consultation with tfiee-Chancellgf shall be omitted.

Amend- 8. Insection 41 of the princip&lct, in sub-section (2), in the

ment of L proviso, for the words “fifteen years”, the words “twenty five years” shall be

substituted.
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STATEMENT OF OBJECTS AND REASONS

The Manav Bharti University (Establishment and Regulafah)2009 (Act No. 22 of
2009) empowers the University to confer honorary degrees or other academic distinctions and
to start distance education, but as per guidelines of the University Grants Commission, the
distance education andf@ampus study centers are to be discouraged. Fuitthes been
considered appropriate not to empower the Private Universities to confer honorary degrees or
other academic distinctions. Furthéhas also been considered necessary to bring uniformity
in all legislations governing private universities in the State. Thus, it has been decided to amend
theAct ibid suitably and to delete the provisions ofAlaerelating to distance education and
conferment of honorary degrees or other academic distinctions. It has further been considered
necessary that the period of one month is not reasonable for grant of approval of fee structure
by the State Government for the reason that the proposals relating to fee structure submitted
by the private Universities requires reasonable time for examination and sthetiafore, it
has been decided that the Government may be allowed three months time for the grant of
approval of fee structure of the Private Universities. This has necessitated amendments in the
Act ibid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.
DHARAMSHALA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLA TION
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fenraer uewr faue g9 afREe™

Jferga
Brer—4, 7 fa9=R, 2010

e 3090 / 1-63 /2010 —f=Hmae YTl faum= 91 &1 Uftthar vd &rf aret
et 1973 & 99 140 & SIFIa fRAMIS USe aqal JHARICT 3ifth SAMSIT ATe RISl
QU SaATatoll (RATUAT iR fafee) Femes fagasd, 2010 (2010 &1 A8 Aedi—35)
ST oS fadie 7 R, 2010 @1 fRATad gow faue | # Renfud &1 gar g
HI—ATRIROT BT a1 S0 H qfad R 2 Uvd fHar Sram 2

ST GINT,
FATEIRT / —
sfera, 2o wo foem | |
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2010 &7 fIe® E=Oid 35

gl gFaRid sife $afdin wisfae tue Seaiarel (wrmuer ok faferaes)
e fagas, 2010

(e | & grezenfua $u H)

g3 YRS sife AT AR gos Sarratol (R iR fafess) aifarferas,
2009 (2009 T AT FATB 21) BT HIARE B & forv fadas |

TR TORTST & ghacd a9 # fRArd y<er Que awr gR
frfaRaa vu & I8 sfafafeg ar—

1. 39 AfRFEH &1 Fiera w9 95l FaRicl offts gafsiy w |
AERIST Tvs SaTaroll (AT &R fafas=) deier srfafaH, 2010
g |

2. 931 IFERIET ol SR WigRist Tus Cadlaiol (RATYAT o1 2 &1
2000 %1 21 3R fafre) erfdferas, 2000 (BT 39 9@ varq "qa1 srferfase W= |
PETATE ) B ORI 2 & Q@US (@) D WM W =feRad Tos v

ST, 3FIi] —

‘@) "TRNTE e | ARTEe! ISR srfafaE,
1860 @ 3 IMTLIRd Hex BR YSaids e 84
NIRRT (3910 Y0 TH0 0), 13 faeel IfAYd ® 3R s59&
3T g4l YaRict sifh AT |ighia 7o camrarol
(I 3R faf =) Heied ifafm, 2010 & UR™T @
ARRg | BE AN @ A & Hiox, Bered gewr #
TP BT ST dTell AATSS] B FHGEI WG &) |

3. Wl AR B gRT 5 DI SUERT 1 H— NI 5 1
e |

(@) =vs (1) ¥ “gRa! e & S ASd,” el 3R forg
BT A e S ;
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@) @veg (V) & wH ) fAfaRed @ve <@ S,
rerfq —

(V) vriNTe e/ favafdene, favafderey ©
TAT HHARAT BT I+, IS AT HHANRI & db
T H o fear ST

(M @vs (Xix) # "fIeafderad & g iR Igewl &
o & &R ST UTRT &RAT 3R “ P&l & I W)
AT 3R BTE1 & YA T SR e U<
BT T fAvafdene & Wl iR Il B
forg” vreg 3R g 3@ I, @ik

N ON O\

(&) @us (XxVii) & I W fEfeiad v ST,
rerfq —

“(XXVil) D WReR & fafrme el &k
B WRHR ERT AHI—FAT TR SN AFH] 3R
fafedl @1 gl & & geEnq T 59 WREBR Bl
fIRIY STgHIE UTa - & UL ATdeerd, |,
3 S D%, 3B AR ds 3R FMFIT dx
R AT AT GRAT RIET YRS AT ;|

NI o BT 4. T AR B gRT 9 & WoS (F) H I, o) 3R
W | Ryeg & gerq 3R e s A gd A ar ok ol & Riar v
3R farg o zenfid fasw o |

€T 26 P 5. Wl AR BT 9RT 26 B IWIRT (1) & @US (V) BT AT
SRR

faar e |
ORT 31 B 6. o1 JADTIH BT &RT 31 DI SULRT (4) B T [FrR=iferRad

W g IuyRT (5) S i @ SeH, sreid —
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"(5) fareafdemera yeanqadt aul # faem= dreamHr ¥,
AU BTAT B Y9 <1 & T AT Y UIeThd gk
PR D lQ, S TS & forg i3 FRleror |fafa
o ReIRY & e 8, 59 WReR BT g4
SHIG UTK XN | I8 AfTH ¥ & BIA & o9 Bl
yder f&U S deb oL Nedm | |

7. o IR @1 ORT 32 H ¥R Y A" STEi—oral I 31 ;Tﬁ” -l
Bl B WM W) A9 99" I W S | o

8. ¥ AMNTH BT &R 40 BT SULIRT (1) H "HAUfT A UM GRT 40 31
% UTAN’ UGl BT A BT S | W |

9. ¥ RAFIH BT GRT 41 BT SUIRT (2) S IR H “UHE &N 41 71
q¥” greal & W R ‘U ay” 9eg WY S | AL
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S IR BRI BT P

gedl IMARAST offs AT WisRIa uvs Cadrdron (AT &R fafree)
rfaf =¥, 2000 (2000 &1 IrfAfEW Wdid 21) favafdenera &1 AMg SUeR a1 M
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fhg faeafdenerd o™ omamT & faenfdell & orfaR gradl R iR i S
FTT beal DI JUAlid BT GFT & | 596 SffIRad I8 W T Aqsm T
2 f& ursde favafdenrerai o AMq Sumfei ar s faen =i Sufei ue™ ok
& v wored 9 fdar 9U | s foRed w8 ff smavge wHsm T B R s
# yrgde fazafdenerai &7 IRId &) aTdl 99%d Qum=i § Uahwudl ds SV | $9fov
qargd ARRH B ISUYFd WA W FNET BRI SR GRAAT RNeT qA1 AAg SuTerR
J7 = faem r=l Ul ue™ o) 0 Iwfid SIfSfm & Ul BT g dRe
o1 e fear T 2 | s AafdRad a8 ff smavas 9wsm T B R Isw
WRPHR GRT BRI WA Bl FFAGT UG B & oIy T A9 Bl 3fafdy Jfaaga
T8 B, Hifs uigde fIvafdenerl R UG @ T8 I WA | 9RId IR
B WA B R A B b oy JAagad FHI DI MawIhal skl 8, Al
g faffreey far 1 & 6 SRR @1 urgde f[deafdeneri & B 69e T &I rgHa-
Ue PR b oY 9 AN BT WHI G (AT G | g|io yaied s #
oA fhr S emawad B T B

TE fadme Suded Seewl @ gfd @ faw

IR TN e,
TIRI J1 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 35 of 2010

THE BADDI UNIVERSITY OF EMERGING SCIENCESAND TECHNOLOGY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Baddi University of Ergerg Sciences arigechnology (Establishment and
RegulationAct, 2009 (Act No. 21 of 2009).

BE it enacted by the Legislativssembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Baddi University of Eigieg Sci-
ences an@lechnology (Establishment and Regulatiimendmenéct, 2010.

g’gr‘ft”‘c‘); 2. Insection 2 of the Baddi University of Emerging Sciences and

section 2. Technology (Establishment and Regulatidet) 2009 (hereinafter referregkt No. 21
to as the “principaAct”), in section 2 for clause (p), the following clau¥e®”®

shall be substituted, namely:—

“(p) “sponsoring body” means the CentreAdwvanced &id-

ies in Engineering(CASE), New Delhi, registered under the
Societies Registratiohct, 1860 and includes its subsidiary
branch of society to be registered in Himachal Pradesh within a
period of six months from the date of commencement of the
Baddi University of Emejing Sciences anechnology (Es-
tablishment and Regulatiohjnendmengct, 2010;”.

Amend- 3. Insection 5 of the principalct, in sub-section (1) ,—

ment of
section 5.

(@) inclause(i), the words “including the method of distant
education” shall be omitted.;
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(b) forclause (v), the following clause shall be substituted,
namely:—

“(v) the sponsoring body/university shall appoint full time
regular employees for the university and the salary of the
employees shall be deposited in the bank account of the
employees every month;”;

(c) inclause (xix) after the words “and grants”, the words
“except from parents and students” shall be inserted.; and

(d) for clause(xxvii), the following clause shall be substituted,
namely—

“(xxvii) to set-up colleges, institutions, off-campus cen-
tres, off-shore campus, study centres or to start distance
education, after fulfilling the norms and regulations of the
Central Government Regulatory Bodies and Central Gov-
ernment, issued from time to time, and after obtaining the
specific approval of the State Government,”

4. Insection 9 of the princip&lct, in clause (d), after the word:mend-
and sign “donation,”, the words and sign “except from parents and3ills°'y

dents”, shall be inserted.

5. Insection 26 of the principALt, in sub-section(1), clause (g fgrft“gf

shall be omitted. section 26.

6. Insection 31 of the principAlct, after sub-section (4), thesmend-
following new sub-section shall be inserted, namely:— AR
“(5) The University shall seek prior approval of the State Gov-
ernment for admitting new students in subsequent years in the
existing courses or for starting new courses which shall be sub-
ject to recommendations of the inspection committee set up
for the purpose. This shall be applicable till the first batch of
final year students are admitted.”.
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Amend- 7. Insection 32 of the principAkt, for the words “one month”

e ol5, Wherever these ocgiine words “three months” shall be substituted.

Amend- 8. Insection 40 of the principALt, in sub-section (1), the words

ment of

section 40. @nd signs “after consultation with tee-Chancellaf shall be omitted.

Amend- 9. Insection 41 of the princip&lct, in sub-section (2), in the

ment of

section 41 Proviso, for the words “fifteen years”, the words “twenty five years” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Baddi University of Emgmng Sciences antechnology (Establishment and Regu-
lation) Act, 2009 (Act No. 21 of 2009) empowers the University to confer honorary degrees
or other academic distinctions and to start distance education, but as per guidelines of University
Grants Commission, the distance education and off campus study centers are to be discour-
aged. Furtheiit has been considered appropriate not to empower the Private Universities to
confer honorary degrees or other academic distinctions. Futthas also been considered
necessary to bring uniformity in all legislations governing private universities in the State. Thus,
it has been decided to amend &w ibid suitably and to delete the provisions of Aot
relating to distance education and conferment of honorary degrees or other academic distinc-
tions. It has further been considered necessary that the period of one month is not reasonable
for grant of approval of fee structure by the State Government for the reason that the proposals
relating to fee structure submitted by the private Universities requires reasonable time for
examination and scrutintherefore, it has been decided that the Government may be allowed
three months time for the grant of approval of fee structure of the Private Universities. This has
necessitated amendments inAogibid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.

DHARAMSHALA:

FINANCIAL MEMORANDUM

Nil-

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Nil-




